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Central Administrative Tribunal 
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Adminis 

OA No.1896/2020 

Today this the 25thday of November, 2020 

Through video conferencing
Hon'ble Justice L. Narasimha Reddy, Chairman Hon'ble Mr. A. K. Bishnoi, Member (A) 

Suneela Rajpal 
Asstt. Section Officer, Irrigation & Food Control Mechanical Division, Nangloi, Delhi 
W/o Manjeet Kainth R/o:-C-ZA, Pocket-16 Flat No.-213, Jank Puri 
New Delhi-110058. 

Applicant 
(By Advocate: Shri Kumar Rajesh Singh) 

Versus 

Govt. of NCT of Delhi 
Through the Director General Health Services 
Secretariat, New Delhi-110002. 

1. 

2 Medical Director 
Deen Dayal Upadhyay Hospital(DDUH) 
Harinagar, New Delhi-110064. 

Principal, Sarvodaya Kanya Vidyalaya 3. 
Uttam Nagar, New Delhi. 

...Respondents 
(By Advocate: Ms. Esha Mazumdar) 
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OA No.1896/2020 ative 
Order (Oral) 

minist 

Mr. Justice L. Narasimha Reddy, Chairman 
The applicant in this OA is seeking the relief in the 

form of a direction to the 
respondent-Deen Dayal 

to the respondent-Deen 

Dayal Upadhyay Hospital to release arrears of pay on account 
of revision of pay under 7th Pay Commission from July 2015 to June 2019. She has also claimed several other 

Pay 

reliefs, including the one of issuance of Last Pay 
one of issuance of Last Certificate. However, the OA is not clear about the exact grievance. Added to that, she is said to have taken voluntary retirement and thereafter joined service by service by 

withdrawing the same. As the things stand now, we 

It is only when a 

cannot grant any specific relief. It is only when a 

is made and the 
comprehensive representation 

that thne 
respondents come forward with their stand, that the 

Tribunal will be in a position to decide the issue. 

2. We, therefore, dispose of the OA, leaving it open to 

the applicant to make a concise but comprehensive 
representation, ventilating her grievance. If such aa 

representation is made, respondents shall pass 
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appropriate orders,. within a period of three months 

ative inistra, 

thereafter. 

Admin 

There shall be no order as to costs. 

A. K. Bishnobi) 

Member (A) 
(Justice L. Narasimha Reddy) 

Chairman 

/rk/vb/ankit/ sd 
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